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SHRI B, SHANKARANAND: Sir, the
Pharmacist Council of India have approv-

©d the amendments to the regulations as
well as the  training of pharmacists, in

1978 and they had recommended certain *

ahort term courses for these people. Bul
it is our intention that every pharmacist
should be qualified and we do not want
that the dispensing and distribution of
medicines should be done by the unquali-
fed pharmacists.

MR. DEPUTY-SPEAKER: Now, the
Question is:

“That the Bill further to amend the
Pharmacy Act. 1948, as passed by Rajya
Sabha. be taken into consideration.”,

The motion was adopted.
MR. CHAIRMAN: Now the House

will 1ake up clause-by-clause consideration
of the Bill

The question is:

“That Clause 2 sland
Bill.”

part of the

The Motion was adopled.

Clause 2 was added to the Bill.

MR. CHAIRMAN: Now Clause I.

Clause 1—Short Title and Commencement
(Amendment made)

Page [, line 3,—
for “1981" substitute “1982" (2)
(Shri B. Shankaranand)

MR, CHAIRMAN. The question is:

“That Ciause I, as
wart of the Bill."

The Motion was adopled.

amended, stand

Clause 1, as aniended, was added 10 the

Bill.
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MR. CHAIRMAN: Now the Enacting
Formula.
Enacting Formula
(Amendment made)
Page I, line 1,—
for “Thirty-second™ substitute—
“Thirty-third” (1)
(Shri B, Shankaranand)
MR. CHAIRMAN: The question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The Motion was adopted,

The Enacting Formula, as amended, was
udded 1o the Bill,

The Title wus added to the Bill

MR. CHAIRMAN: Now the Minister.
SHRI B. SHANKARANAND: 1 beg to

movc,

“Twwat the Bill, as amended, be
passed.”

MR, CHAIRMAN: The question is:

“That  the Bill, as amended, be
passed.”

The Motion was adopted.

16.30 hrs.

ARCHITECTS (AMENDMENT)
BILL—Contd.

MR. CHAIRMAN: We pow take wop
further consideration of the following
motion moved by Shrimati Sheila Kaul on
the 18th March, 1982, namely:

“That the Bill to amend the Archl-
tects Act, 1972, as passed by Rajya
Sabha, be taken inlg consideration.”

Out of he time allotted for this Bill, we
have only S5 minutes lefi. Now ‘Shrl
B. D. Singh.
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Rule 234 of the Rules of Procedure and
Conduct of Business in Lok Sabha
provides:

“Where a regulation, rule, sub-rule,
bye-law, elc. framed in pursurance of
the Conslitution or of the legislative
functions delegated by Parliament to x
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subordinate authority is laid before the
House, the period specified in the Con-
stitution or the relevant Act for which
it is required to be laid shall be com-
pleted before the House is ‘adjourned
sine die apd later prorogued, unless
otherwise provided in the Constitution
or the relevant Act”
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The rules will be laid on the Table of
the House,

Every rule or regulation framed in
pursuance of the Constitution, shall be
laid on the Table of the House.
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“The Council may, with the approval
of the Central Government, make
regulations not inconsistent with the
provisions of this Act...”

So, the rules and regulalions which are
framed under this Act, wita the approval
of the Central Government, are not laid
on the Table of the House. Today, you
are coming with an amendment, but what
about the regulations that are to be laid
before both the Houses of Parliament?
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The Commiltce on Subordinate Legis-
lation in ils report says:

“The main reasons now given by the
Ministries/Departments  for not incor-
porating a * provision for laying of
Regulations in Acts/Bills are:

(i) the regulations are gencrally
framed by autonomous bodies wifa
regard to their internal working, and
are, thercfore, not of general public
inlerest; and

(ii) a provision for their laying
before Parliament would not be con-
sistent with the autonomous characler
of such bodies.

The Commiltee pote that similar
argumenls werc given by the Ministry
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of Finance for not incorporating a

provision for laying of Regulations

framed under the State Bank laws
-  Amendment Bill, 1973...”
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Rule 235 of the Rules of Procedure

says:

“The Speaker shall i consultation
with the Leader of the House, fix a day
or days or part of a day as he may
think fit for the consideration and
passing of an amendment to such regu-
lation, rule, sub-rule, bye- law etc. of
which nolicc may be given by a2 mem-
ber:"”
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The Committee in its Report reiterated
that—

“The Committee reiterate their earlier
recommendations on the subject and
desire that like rules, regulations should
also be laid before Parliament and there
snould be a provision to this effect in
the relevant statutes. Likewise, there
should invariably be a provision in the
relevant  statutes for publication of
regulutions to be framed thereunder...”
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The Act says:

“The Council may, with the approval
of the Central Government, take regula-
lions not inconsistent with the provisions
of this Act, or the rules made there-
under to carry out the purposes of this
Act,

(2) In particular and without prejudice
to the gencrality of the foregoing power,
such regulations may provide for—

(a) the management of the property
of the Council;

(b) the powers and duties of the
President and the Vice-President of
the Council:

(c) the summoning and holding of
meetings of the council and the
exccutive committee or any other
committee constituted under Section
10....",
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHFEILA KAUL): Mr.
Chairman, Sir, T am grateful to the hon.
Members who have taken so much in-
lcren.nnd given useful suggestions.
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The Architects (Amendment) Bill, 1982
is a very simple one and the purpose is
also very very limited. It is of a techui-
cal nature. Similar Bills have beeo
introduced previously also.

Shri B. D. Singh mentioned about the
paintings in Ajanta.  Actlually, all this
does not come undcr this Bill. But never-
theless, he has given us good suggestions
and we are Quile concéxned about the
condition of Ajanta and also about Kona-
rak. We are trying to do something
about the dis-colouration of Ajanta
paintings.

Shri Daga mentioned about the regula-
tions. I would like to tell aim that po
regulation has so far been made under
this Act. The reason why this Bill has
been introduced is that all the regulations
shall be laid on the Table of the Homse.

Shri Vyas also spoke about our grcheo-
logical finds and monuments and that they
should be properly looked after. 1 would
like to remind him in this connection that
all the monuments and urcheological finds
do not come under the Central Govern-
ment.  Some of them are direcily under
the State Governments and it is up to the
State Governments that they should look
after tnese monuments which are of very

great value to our traditions and to our
art.

I welcome all these suggestians ‘and it
has also given me an opportunity to hear
the views of my learned members. The
amendments contained in the Bill are in
consonance  with the recommendations
made by the Commilttee on the Sub.
ordinate [cgislation to the cffect that the
reculations framed under different s'atutes
shall be lakd on tae Table of the House.

With these words, I request that thim
Amendment Bill may be passed.

W g AR TR (dehie) 2
I FRET, o Tgear 7 EW
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“Clause 2S5 (b) provides that even if
a person does not  hold a recognised
qualification but being & citizen of India
'‘has been cogaged in praclice as an
architect for a period of not less than
‘five years, he shall have his name en-
‘tered into the register along with those
who have got recognised qualifications.”
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SHRIMATI SHEILA KAUL: i just
now mentioned that this Bill is introduced
for bringing in the Regulation which has
not so far been framed and that it should
e laid on the Table. All these things
keep on changing with the requirements
and needs of society.

There cannot be a last word on the

The suggestion that some more changes
should be made is most welcome.

MR. DEPUTY SPEAKER. The ques-
tion is:

“That the Bill to amend the Archi-
tects Act, 1972, as pawmed by Rajya
Sabha, be¢ taken into consideration.”
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The motion was adopted.

MR. DEPUTY SPEAKER: Thuere is no
amendmeant to Clause 2.
The question is:

“That Clause 2
Bill."

stand part of the

The motion was adopied.
Clause 2 was added ro the Bill.

MR. DEPUTY SPEAKER: There is a
Government amendment 1o Clause 1.
The Minister may move it.

Amendment made
“Page 1, line 3,—
for “1980" substitute “19827. (2)
(Shrimati Sheila Kaul) ....

MR. DEPUTY SPEAKER: The ques-
tion is:
“That Clause 1, as amended, stand
part of the Bill"

The motion was adopied.

Clause 1, a3 amended was added to rthe
Bill.

MR. DEPUTY SPEAKER. There is
an amendment to the Emactmg formula.

The Minister may move it,

Amendmens made.
Page 1, line 1—
for “Thirty-first”
thirnd™. (1)
(Shrimati Sheila Kaul)

MR. DEPUTY SPEAKER: The ques-
tion is:

“That The Eanacting Formula, as
amended, stand part of the Bill."”

substiture “Thirty-

The motion was adopted.

The Enacting formula, as amended, wax
added to the Bili,

MR. DEPUTY SPEAKER: The ques-
lion is:



413 Prevention of

“That the
Bill.”

Title stand part of the

The motion was adopted.
The Title was added to the Bill.

SHRIMATI SHEWA KAUL. I beg
20 move: -

“That the Bill, as amended, be
passed.”

MR. DEPUTY SPEAKER: The question

as:
“That the Bill, as amended, be
passed,”
The motion was adopted.
17.63 hrs.

PREVENTION OF CRUELTY TO
ANIMALS (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R, V.
SWAMINATHAN): 1 beg to move:*

*That the Bill to amend the Preven-
tion of Cruelty 1o Animals (Amend-
ment) Act, [960, be taken into consi-
deration.”

The subject ‘Prevention of Crueliy 10
Agimals’ comes under the Concurrent
List of the Constitution.

The Central Government has played an
active role to take measures (o prevent
cruclty to animals in the last two decades.

The Prevention of Cruelly to Aaimals
Act, 1960, was enacled by the Central
Government with a view to prevent cruelty
10 animais and 10 amend laws relating to

the subject of Prevention of Cruelty to
Animals.

The Prevention of Cruelty 10 Animals
Act of 1960 replaced the earlier Pre-
vention of Cruelly to Animals Act of

1890,
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The Central Government established
the Animal Welfare Board in 1962 under
Secion 4 of Prevention of Cruelty to
Animals Act of 1960.

The Animal Welfare Board works as
an Apex Level Organisation and coordi-
nates the work of associations and bodies
concerned witn Animal Welfare and ren-
ders financial assistance to such organisa-
tions.

Keeping in view the experience gained
in the working of the Prevention of
Cruelty to Animals Act for the past 20
years and the suggestions made by the
Legal Affairs Committee of the Animal
Welfare Board, the amendments proposed
were circulated to the State Governments.
Concurrence nas been received from the
State Governments of Maharashtra, West
Bengal, Bihar, Tamil Nadu, Orissa, U.P,,
Rajasthan, Kamnataka, Madhya Pradesh,
Himachal Pradesh, Meghalaya and Ugion
Territories of Chandigarh, Dadra and
Nagar Haveli and Andamans.

With a view to give national character
to the Animal Welfare Board, the Animal
Welfare Board is proposed to be renamed
as Animal Welfare Board of India.

The composition of the Board is being
made more broad based, Animal Welfare
Board will have additional representatives
from the Central Ministaies of Home
Affairs, Education and the Indian Board
of Wild Life and also three persons active-
ly encaged in animal welfare work and
well known humanitarians, The existing
membership of 5 Municipal Corporations
is being reduced to 2.

The term of the Board after reconstitu-
tion is to be for a period of 3 years. In
case there is a vacancy an the Board, the
succeeding member will hold office for the
unexpired period of 3 years,

Functions of the Board covered under
Section 9 (d) relating to ameliorating con-
ditions of beasts of burden are being
widcned to cover amelioration of all ani-
mals. Sec. 9 (g) which relates to grant of

*Moved with the recommendation of

the President,

) RPN



